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lie j ielhi, the 2ist Mar ch ,1995

Hon^bl© 3hri J.P. Siarma , Member( J)

1. 3Bt. KeshoQevi,
M/o late Manglu

2. Shri Sanjay,
s/o Manglu,

'•?? i

Both r/o q.Mo,604/56,
Type-X ,Ordinance Factory Street,
Muradnagar,
Dis tri ct Ghaziabad ,U.P. ... Applicants,

By Advocate: Sirl Yogesh Gharma ,pr oxy for
Ghri V.?. 3h arm a , counsel for
Appli cant

VS.

1. Union of India
through the Secretary
Ministry of Defence,New Uelhi.

2. The Director General,
Crdinance Factory Board,
N.A. ,Auckland Road ,Calcutta.

3. The General Manager,
Crdinance Factory,Muradnagar,
Distt.Ghaziabad• ... Resporrients

By Advocate: Shri V. S.R. Krishna
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Hon'ble Shri J.P. Sharma, Member( J)

Applicant No. i is the widow of late Manglu

who was employed with General Manager ,Ck-d Inan ce Factory,

Muradnagar as Sweeper (Mio died in harness on 26.7.93

leaving behini his (Midow,Applicant No. i, 2 adult sons

one married Shri Radhey Lai, the other unmarried

Applicant No.2 and 3 daughters out of whidi one is
married and others are said to be school going

children.
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2« On the death of the employee the widow herself

applied for engagement on cc^ipassionate ground but her

request was not acceded to arrf was rejected by the order

dated 5.9.94 observing that she was not found fit for

appointment to the post of Sweeper but if she likes the

case of her second son Sanjay Kumar can be considered.

In pursuance of the said observations in the aforesaid

letter dated 5.9»94 the widotw ra^e a request for ^igage-
ment of Shri Sanjay Kumar ,APPlicant No.2 but he has not been

favoured with an engagement on ccmpassionatejbround ana
Utis application has been filed jointly on 22,11,94.

An interim direction was also issued by the Bench while

entertaining this application by the order dat^ 33.11.94

that the eviction of quarter of the applicant be stayed for

14 days and that order continued. This order appears to have

not been extended beyond 25.2.95.

3. The respondents have filed their reply and stated

that the applicant No. i 3nt. Kesho iievi ,wid ow has not

given her willingness for appointment of Applicant No.2.

The application for appointment of Shri Sanjay Kunar^Appllcant

No.2 dated 2.11.94 was an umigned application without having

a thumb impression of widow. 3ie was repeatedly request@J

to give her consent but she has avoided and had ins is ted

for her own appointment but that was not possible as she

was not found suitable for the post by the Selection Board,

Itis also stated that the resporrients have not received any

representation fee appointment of App 11 cant No.2 and the

application is therefcare premature.

4. The applicant has also filed the rejoinder,

Mongwith tiiatshe has also annexed a copy of the jirigement

Passel in O.A.No,497/94. Ne heard Shri Yogesh Sharma ,
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proxy counsel for 3nrl V.P. Sharma,counsel for aPPli cait^
and iiri V. S.H. Krishna, counsel for respondents. The

Id. counsel for respondents s tates that if Applicant No.

1 i.e. int. Kesho iievi,wido'''ha3 no objection and-Sponsor

the nameof Applicant No,2 ianjay Kumar for ccmpas.jionate

appointment then the respondents will consider the case

according to rules on the subject.

5* In view of the above facts and circumstances,

the application is partly allowed with direction to the

respondents that they should consider the case of the

applicant No.2 Sanjay K\mar provided that Applic,fit No.i

dmt. Kesho Llevi give express willingness for compassionate

appointment of Applicant No.2.

6. Interim order for retention of the quarter is

vacated but it shall be open to the respotidents to

consider the case of the applicant expedi ticusly and in

that event Pass necessary orders according to law.
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